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and The District Superintendent
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Judgement

D.N. Patel, J.

Learned Counsel appearing for the petitioners submitted that the petitioners have
suspended with effect from 26th August, 2009 and till today, departmental
proceedings have not been completed and, therefore, let a suitable direction, either
to revoke the suspension or to complete the departmental inquiry within stipulated
time, be given to the respondents because enough time has been elapsed after the
suspension from August 2009 onwards. It is further submitted by learned Counsel
for the petitioners that the petitioners have not committed any misconduct worth
the claim.

2. Learned Counsel appearing for the respondents submitted that now a counter
affidavit has been filed and the departmental proceedings will be completed
preferably and approximately within a period of one month, subject to the condition
that the petitioner should cooperate the hearing before the inquiry officer.

3. In view of the aforesaid submissions and looking to the facts and circumstances
of the case and also looking to the nature of charges, levelled against the present



petitioners, I hereby direct the respondent-State to complete the departmental
inquiry initiated against the present petitioners as expeditiously as possible and
practicable, preferably within a period of two months from the date of receipt of a
copy of the order of this Court. The petitioners shall cooperate the hearing
proceedings before the inquiry officer. No unnecessary adjournment will be given
by the inquiry officer to the petitioners as well as to the representatives of the
presenting officer of the respondent authorities.

4. In view of the aforesaid directions, this petition is, hereby disposed of. Liberty is
reserved with the petitioners to move before this Court, in case of any difficulty and
if the inquiry is not completed with the aforesaid time limit.
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